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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No. 1398/1988.

T.A. No. 199

DATE OF DECISION__17.9.1991.
qll India R.M,S, pgsstt., supdts.

Petitioner s

& Inspecters Association & AT,
Shri Sant 1al Advocate for the Petitioner(s)
Versus '
Unicn of India & Qrse. Respondents
Shri P.P.Khurana, Advocate for the Respondeni(s)

» The Hon’ble Mr.  Justice amitav Banerji, Chairman..

The Hon’ble Mr. I.K.Rasgotra, mémber (A) .

1. Whether Reporters of local papers may be allowed to see the Judgement ? .~
2. To be referred to the Reporter or not 2.~~~ No -

3. Whether their Lordships wish to see the fair copy of the Judgement 2~

4. Whether it needs to be circulated to other Benches of the Tribunal 7~ K?
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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI.

A

REGN. NO. O.A, 1398/88. _ DATE OF DECISION: September 17,1991

All India R.M.S. Asstt. Supdts.
& Inspectors Association and

anre. . coe Applicants,

Varsus

Union of India & Ors. cos Respondents.

CORAM: THE HON'*BLE MR. JUSTICE AMITAV BANERJI, CHAIRMAN,
THE HON'BLE MR. I.K. RASGOTRA, MEMBER(A) .

For the Applicants. eee Shri Sant Lal,
’ Counsel,
For the Respondsnts. ° ess Shri P.P. Khurana,
. Counssl.

(Judgement of the Bench d elivsred by
Hon'ble Mr. Justice Amitav Banerji,
Chairman)

A\

-This C.A. hés been filed on behalf of aﬁ Associatiﬁn
comprising of Assistant Superiﬂfendents,and-Inspectors of
R.MeS. who are seeking upgradation of certain pasts to the
scale of Higher Selection Grade=l (H.S5.G.-I) (pre-revised
scale 700-900 and revised scéle 2000-3200) to provide avenue
of promotion to HSG=I for the Inspectors and Aqst. Supdts,
of R.M;S. on the pfinciple of equality with their counter
parts in the Post\OfFices and.the General Line staff on the
other, as recommended by the Cadre Management Committee of
Inspectors and Assistants Supdts, R.M.S.

It is stated in the O.A. that the Inspectors of Post
U%Fices andAR.N.S. in the pay scale of Rs,1400-2300 havs
the avenue of pfomdtion to the cadre of Asstt. Supdts,., in

the pay s cale of Rs,1640-2900 by séniority-cum-fitness.
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Similarly, Lower Selection Grade General Line staff in the
Post Offices and R.M.5. in the pay s cale of Rs.1400-2300
have the awvenue of promotion to Highér Selection G}adeell
in tﬁe ;ay s cale of Rs,1600-2600 by éeniority-cum-Fitness.
Both the Asst., Supdts. and thé-seneral Line HSG-II staff
iﬁ the Post GFFiceé have Fur%her avenue of promotionAt;
H53G-1 in the pay s cale of Rs,2000-3200 by seniority-cume
fitness. The applicants, houwever, claim that this avenue
of promotion is nmot available tﬁ theme

The applicants Association pleaded their case for
providing middle level avenue of promotion to thé HSG=1I for
the Asst, Supdts, éNS, before the Cadre Nanagément Committee
(CeMeCs) which faund the demand’to be quite reasonable and
justified. The C.M.C. made the récommendation for upgradation
of 27 posts of Asstt, Supdts. and 16 posts of Inspectors R.M.S.
to HSG-I; No decision has besn arcived af_by the Govarnmént,
although a beriod of more than tuo years hag elapsed, The
matter was included in the Ageﬁda of ﬁhe periodical meeting
with the Chairman of thé'Postai Sgrvices Board for implementatior
of recommendation 6F CeMeCe for R.M.S. Inspebgorsland Rsstt, -
Supdts., The above meéting.uas.held on 4.1.,1988 and in item
No. 10 the resolution was "Immediate implemen tation of
recommendation of career maﬁagement committee for IRNS/ASRN§1
The association was also informed that their QiEus in this
rasp@ct'had been noted and the matter would be expedited,
The apblicénts further stated that nothing has happenéd~in
this regard in spite of the above assurance. The applicants

hyve mads representations to the Chairman Postal Services Board
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and a reply was sent that the views have been noted and
"the matter would be expedited,

The applicants have prayed for a direction to finalise
this matter and issue necessary orders to implement the
recommendaticons of the Committee for upgrading 43 posts tao
H3G=-1; to grant conseguential relief of promotion g the
eligible officials to the upgradsd posts from the dﬁe.dates;

and award costs,

‘A.repiy has been filed in which it is stated that
the matter is under examination., Para 9(C) to (D) may be

reproduced:

"The respondents have been processing this recommendation
of the Cadre Management Committes and it was finalising
its decision in this case. By the time, the merger of
these two cadres was agreed to, it was fslt that there
is no need to take decision in this case, since once .

the merger of these cadres takes place, the merged-

cadres rules and promotional avenues uwill govern the
IRMS/ASRMs also'.

In para 9{E), the reply of the respondents was as follous:

"The proposal to sanction HSG=1 posts to the IRMs/ASRMs
cadres through simultanecus reduction of some IRMs

posts was being examined",
The matter came up before us on 21.2.91.uhen the
learned counsel for the parties were heard. Ue observed:

"The contents of paragraph 9(C) in the uwritten statement
on behalf of the respondsnts indicate that the matter
is to be finalised by the respondents., This written
statement was filed on 9.1.89 and more than two years
have passed and it appears that the matter has not yst
been finalised., We, therefore, dirsct that this
matter, which has been pending for gquite some time,
should be decided at the earliest. We further direct
this matter to come up before us on 13.5.91 and the
‘respondents may dispose of the matter pending before
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them by Ist of May, 1991, so that if thsreVis
something to be raised by way of objections,
applicant may do so by that time".

The matter again came up on 8.7.91 after several adjournments
uﬁen we noticed that nothing.has bsen done and Shri P.P.
Khurana, iearned counsel for the respdndents, prayed for thrée
month's time. But ;e granted only one month to the Govt.
to consider and finalise the matter. The matter was thereafter
adjournsed six times, and came up for hearing on 4.9,1991, On
that date,-Shfi P.P+ Khurana, learned counsel for the faspondante
candidly statqd that he had informed the Govt. duly about our
ordsrs but he has npt heard anything\?rom them. Shri Khurana
sought éuﬁthér. © time, but we indicated that we are not
inclined to grant any furgher time as we have given sufficient
time to the respondents. We, therefore, proceeded to dispose
of the matter on the basis of pleédings of the parties and
“arguments of their lsarned counsel,

There is no dispute that there i no avenue of promotion
for the Asstt. Supdts., and Inspectors of the R.M.S. It is
.élso not in dispute that the Cadre Management Committes
considered the matter and madse the recommendation for upgra-
dation of 27 posts of Asstt, Supdfs. and 16 posts of Inspectors
ReM.S. to HSG=I, The recommendations are pending before the
Governpment ~ - since 4.1.1988 and have not been decided for
the last 3% yéars. . Ample time and opportunities have
been givgn to the Govt.'td decide thelmatter., It is

well established thaﬁ svery employee must have at least adeguate’

opportunity of being promoted te a higher grade/rank. There
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is no dispute that as far as Asstt, Supdts. aﬁd Inspectors
of R.M.S. are concerned, thay have no intermmdiaté avenus
of promotion, although the Inspectors working in the Paost
0ffices admittedly have such avenue of promotibn. Ve are
of thg view that the work which the Asstt. Supdts, of the
h.M.S. and Insﬁectors Dg R.M.S; perform is more or less in
the same nature as is being done by their counter parts iﬁ
the Post OFfices. IF the latber can be provided higher pay
scale, we do not see any reason why a similar avenus of
promotion should not bs made available for the applicants
in this 0.A,

-It is statéd and .not disputéﬁ that 27 posts of Asstt.
Supdts. and 16 posts of Inspactérs ReMeSe were recommendad
for upgradation to the HSG-I grade. We ars of the vieuw that
the applicants must be provided with an avenue of promotion
to H3G-I and at least 43 placss muét be created; if not
existing, to provide Fcf an avsnue of promotion to the
apblicants. We; therefore, direct the respondents to finalise
on the recommendations by the C.M.C. to upgrads 27 posts of
Asstt, Supdis. and 16 posts of Inspectors of é.N.S. to HSG=I
and to order conseguent promotions to the upgraded posts of
H3G=I within a period of three months from the date of service
of a copy of the ordaer on the respondents. We furthsr direct
that the promoticn of Inspectors/Asstt. Subdts so orderaed to
the upgraded posts'i.a. H.5.G.=1 will be given effect to

from 1.8.1988 on notional basis and with actual bensfit from

1.9.1990,



This is a fit case in which we ought to allou costs,

because the matter has been held indefinitely by the
respondents and even after repeatsd gpportunitises for
settling the matter. We award a cost of Rs. 500/- (Rupees

five hundred only). UWe order accordingly.

SN (L

(I.K. RASLOTRA) (AMITAV BANERJI)
MEMBER(A) : . : CHAIRMAN
17.9091 17.9991
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